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[1I. R. Gokhale]

useful comments that they have made during
flic discussion and for the extensive support
that they have given to the Bill.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

"That the Bill, as amended, be passed."

The motion was adopted.

RESOLUTION REGARDING
CONTINUANCE OF PRESIDENTS
PROCLAMATION IN RESPECT OF
THE STATE OF MYSORE FOR
FURTHER SIX MONTHS WITH
EFFECT FROM 25TH NOVEMBER,
1971

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS/

(SHRI F. H.
MOHSIN) : Mi-. Deputy Chairman, Sir, |
move :

"That this House approves the continua-
nce in force of the Proclamation issued by
the President on the 27th March, 197],
under article 356 of the Constitution, in
relation to the State of Mysore, for a
further period of six months with effect
from the 25th November, 1971."

Sir, the House will recall the circumstances
in which the Proclamation under article 356
of the Constitution had to be issued in relation
to the State of Mysore on the 27th March,
1971. It was approved by the other House on
the 24th May, 1971 and by this House on the
25th May, 1971. In accordance with clause
(4) of article 356, the Proclamation will
remain in force till the 24th November, 1971.
The other House has on the 18th November,
1971 accorded its approval to the
continuance of the Proclamation for a further
period of six months.

I may brieflly mention the circumstances
under which it has become necessary to seek-
further extension of the Proclamation. It will
be possible to revoke the Proclamation only
after the elections are held to the Legislative
Assembly and that may, as has already been
announced by the Election Commission,
perhaps be in the month of
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February. The House will agree that it will
he appropriate to hold the elections in
Mysore at the lime when elections are held
to tic other §tate legislatures in 1972.
Therefore, the revocation of the Proclama-
tion in relation to Mysore will be possible
only after February, next year.

I have therefore come before this House
with the request that a further extension of
the Proclamation will be approved by this
House without any objection.

The question was propesecl.

DR. K. NAGAPPA ALVA (Myson | Mr.
Deputy Chairman, Sir, I support (he
Resolution. I am happy that the hon.
Minister, Mr. Mohsin, coming from Mysore,
is moving the Resolution. 1 also feel that
with the time extended for another six
months, (he Central Government is going to
rule Mysore State lor one year. There were
certain advantages and disadvantages also in
the President's rule. Bui when we have a
Governer of vast experience, it is possible for
the Central Government to make up their
mind to see that the administration improves
rather than deteriorates. At the outset, I must
make an appeal to the Government that the
moral of the Police Department should be
maintained. What I am saying is, the law and
order position has been throughout good in
Mysore State, and Mysore State has been
known for tranquillity and peace. And I want
that to improve. My fear is that the
Governor, in spite of having certain
advantages that he need not be influenced of
pressurised by politicians, sometimes it so
happens that some people try to pressurise
him and in this connection, 1 must say that
certain people in our State have already
started functioning as if they are the Chief
Ministers.

As a rule political pressures, whichever
parly liiey may belong to, try to have
influence over the persons who rule and they
want to have their own way. Therefore, I
submit that all the departments must see that
there is no interference by the people,
particularly politicians in the police admini-
stration.
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Sir, while I spoke lust time I had saiil that
the main advantage which can be achieved by
changing the priorities, fixing the priorities is,
in regard to v.Inch even the Stale Government
to pressures, that they would not the:-, give
importance to certain departments. Such
Departments, 1 must mention once again here
today, arc the two departments, particularly
the Departments of Information and Tourism.
I said last time that enough money should be
set apart. Also funds should! be built up for
these two Departments. The importance of
these two Departments should be felt. These
two Departments not only can bring about
national integration through emotional
integration but also can make the people
understand what the achievements of the
Government are, what the problems of the
Government are.

There is another thing which we have
neglected 'all these 24 years, and that is
providing facilities to the backward sections
and the people of backward communities.
These sections have been ignored even in the
formation of committees. The Governor's
Administration look into these things. This is
an opportunity for them. They must, while
they are forming committees, include non-
politicians out of a number of deserving
people particularly in the backward sections.

Even regarding social welfare measures,
certain tilings have not been implemented at
all. The sections who have been neglected by
the previous administrator-, theii welfare
should be looked after. These things should
be started at the earliest posM'bI>\

Then, Sir, there is one decision which the
Government has taken in our State. And that
lie lias made the week a. five-da> ueel.. In my
opinion it is a wrong decision. The result is
the administration has deteriorated and
inefficiency has come in. It lias encouraged 1
ziness also. Now it is doubtful whether they
are working at all from Friday evening till
Monday evening. I have heard from some of
the Departni nts and top offbers themselves
that they have found it difficult to control
these officials. N4y request is that the
Governor must be directed to change his
decision, because if this is continued till the
end of the President's Rule the populai
Go\ernment will again yiejej to
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these pressures and pulls of this kind which
have brought this countiy to this “tate of
affairs.

And inefficiency and corruption and all
these things have gone up because of this
kind of pleasing and appeasing policy. So,
,hi, again iSust be looked into and the earlier
it is changed, the belter.

Sir, this is not the time for me to make a
long speech. 1 would only reiterate that
wherever it is neee.;.-.ary, the Government
must change the priorities. I have already
written a letter in this connection to the
Governor. He may have his own difficulties,
but it is necessary—and 1 am emphasising
this point—that certain directives and certain
advice must go to him from time to time so
that he could with courage improve the
administration and also see that the neglected
sections of people are made to feel that there
are people to look after their grievances. So,
it is a great opportunity, f say it is a God—
sent opportunity to the Central Government,
toprovetothe people that the administration
will improve and the neglected sections of
people can hope to lead a better life
tomorrow. Thank you.

ot geaw fag werdr (Teedr)
IyeArafa S, = @ 9 fF edwma
Ffaga 7 ag w1 & fF @t 39 & nai
W Fife @ dl ¥ qAm gi gatan dge
FT AT AT F Aq T A0 39T @2,
# oo a8t aFTEAT AE ATAAT #qiE
o AT ATG {IA T T A AT 5T
oF g W WY FAC 96T 0 T Fqq7F
Zrr & g 3% ot s /i & fam
qEE F1 & | AN ATT ATG A4 A AT
ara ff &) @ aar eT faaw & &
AATE AT gy & ar o gar & 5 39
a5 a7 afeqg g @ 1971 fo & G-
aig ¥ far fsft dTom & @nw AT &
AT GEF FT [0 S & w9 Al
ST T [AIG A9 w19 FAT AT T
HIN Frr § o TH aEm W wrE a9
el | 47 ot fegrgee & a9 9T qAE
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(st grax g werdl)

1972 %0 # 7 g1 wy & 1 gfero &
1973 $o ¥ g1 7T & IOT wAw A fage
w1 1974 $o ¥ gt ver 2 s wfew 72
Fgr f o e wme wad & fad qw
qqTAT 9T T avEATaw & fAwda § o
fe ageft ax weufr &1 e AEH
A aw faay o 9v @ 5w e
AT AW ARG qF AR AT 9T ATATAA
formr a1 fF @: 7 & s e, oA
Ffaaw #7 de fase e &3 a1 F19
q @ &, gw AT § qaa Fw E9 )
# 7@ wwmar fr oA wraw on feafey &
& f 7% %2 f5 vawem s Tam3 F0
Fr feafa Wadt § st orex fame dare
A W FA® w10 Jufeed gy i fora
qug & aree farw W aw T A fie
LecacEnEc il I CA e i I
aF1 ! 3T uF Ay saa awi
foream =nfer

FAT AT AT T AT A
W wTEET § awway g ag o afe-
qUeT TE ZR | AT gH AT FT AT
AT A Al A FE AT FOOT A THRAT 2 |
ST T (0% FTL0T AT A A A A
at ws A fr oAy e & o ow
grit )

A gty & az wear TEm 0w
T 6 7 A wmq wrg worw & far
&1 Hameqw sr wgar § froow
A | FAT, Ag AIATAE AT AT EY
gAY FAA F Foa wardl & wror
AAE AT A A, A avy Fawrw
TSI & (AT ST o it 7% 81 @
¥ @ & A e oz grem vag'E
FT FIE TE G FFA AaTer gy
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waR & qA fAr | @ ST HIHEE -
Sty 7 Wt g for oA F@ A
TAFIT FHET IT FATT F L.

qfea wana srame faardt (wew w2w)
Hrare g |

st grev fig werdt © A AT
¥4 TET 93 F TWa a8 gra a o
ww &7 ¥ afor fre & agt aY, At s
q@a frawa § W e &
wga #, a1 & 9@t aww awar Az
T w1 wrE W s AT § A
vafid 571 % fam 1€ a9g & a9dr 8 |
o foram itz w1 aron g i A
f& Faer wwAfaw et aere @l &
ATATT &1 AFT AW FT AR AAAT
afewrdl & dfm w7 1 99 T -
qfd oraa #X g7rd § fear mm | few
gafa & aadiar w7y # aw § agw fr
T AT AFAFTIN T FETAWT AT
q98 SaAm afawel ¥ dfag FE &
fau 7 &% wwadr afawrd F sare
T I awdT fam w% o gfezwim ¥ ag
Zuin, afea | &1 99 afawd & &
dfaa wear, 77 fret ot swT ¥ seied
AT AT ST qFAT | § THT FTOT IHHT
famr e g1

T T AT TI A9 FT A G
7T & B 9@ gwa wet a7 qrad ST
71 w1 fadaw o fean, et dRE
HIE] W T qEEl 47 0% §AEw
afafa wfsa s v dwar far ar @
©: WET & oawg § 9w gemgwr afafa
o ow o dfer aF amd af o
safa ®1 927 gra afsd FaE 571 q91ET
wrar § 1 anfEe g fem 7 & fag ar 7
AT IH FHET FT NWSA FaAq@ T TATH
FAfET §¥ Ay ATy qRTAT 91 A AW w0
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amfe 78t | grmwmfr wEEE, § aed
arerw § gemfy wEtew & fadew w
g, afaer § T g A el w9
FTAGH T FF Fowr 5 wg w1 U
FIAFIT @ F1 MU AT FHET UF 4F
ot 7 &1 an | Efe wE GOy 3w A
#t & f fge Sdr g a2 Tow W st ax
A AawEre afafey § qad v wee
A FTAL H g aver Al w faan
FTH TN AT KA AT 0% qfoqrEr
2 get duT ¥ fawd o oY A wmaw
AT AT ArTgFar gHa @ gE e wal
§ AT FEATAT ST HYT 7 w1 & v
= qaEaTy afafy 3 do% aenw 7@
9T EA AT 9l 9% A= gmr o eremn
AW, AT Y AE AT AT AwEIEAT & ad
H & o g9 FAwe g7 9@t e, e "
WAl wEET 9FTr A, wife uH ag g
fiF A5 & St #1 37 qwenyt w1 fad
@t Taeeifer wrow qv A & fag dfea
femar may & 1 so emw ady feafa W
# & = = wew q% SETE A e IeE
aegeg W A ey fify ar avwre A avw
# IS0 A ATA FIAT & ATL W TH HEA
# fazam § av wF 41 42 4gT w=er
ZHT, FEY | F AW s qwl 9%, Wy
HY gra AW gmE a7 fawe w1 ey
eftenfasfrer #1€ Faw 351 &7 I0E TRy
# 997 & AWl T oAreaed 59 | 9% /A
F% a1 FgA F 9@ A1TH oA W
M 21

st fif a1 e § A v 2o e
W § Al 6, §a7 Ave fownat oRe
¥ fedfizm 1% & aroor gomdl waeH
Afafmanz & a? wma & ox afifemar
A ATAAT AT F, FAT A FGrAA AT
AEr 2 sHfaw aarw AW AT qAAAT F
qATT H AT AFEH ATTAAl A T8 @A F
FICW, T FA FEATE FT ATHAT HLAT
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9T @Y | F Avgar § 5 svweoew q4w
H qehTe FE FEW I5W |

T 9T qgl 9% qfwEE @wi #
St ated F7 e 9t AT § A2 gan
811970 % wga s wowTe A gE AT
(55« 10 @y uFe s afwE a
¥ afzq 4t o gremr ad o)
dr g% fav qeas dEw 9w wafeat
g wf 4y, Ffe oeeafa aww @9 gW
 arz 7 wufeat s v & wf o a7 ¥ a7
Afw famoor &7 w4 g 9T T gA
2 1 399 Fafzdi 1 67 79 F g fedt
Ffazay %1 az afagrz faar mar g f a2
ww wwe #1 qafwde e 7 atz 2
qTg FEF A7 6T FTH Aq TE g FiE
ag e g fovarfoi & ofga T8
a7 TgaT & | 9 afeeee e 11 a8
Fro fam s aver & ar faar s o 2,
THE AT {0 O A7 2 aw wr w-

TR |

ot smzvl AR meEE (fage)
wAT Sft &1 i1 gar 7@ g

st grav feig werdy : zafen & 9%
dtfew Warvar # 1 fawdt are 99 45 =9
GFTT FT FATT I5TAT 7 AT WA WgEAT A
sATE 38 a9 BAfaf % ave gad
drrdy ffen % gaw w7 2 faar a1 s
AT 27T T T HEA AGT A1 ) & wgan
g i ama 2oy ar? W sarw & wife e &
are # ug g7 mar @ fr oo Aae faandr &
a1z gafam 7z Ivie Y 9 wwdr & o
AT 5 GTAT § AFen | T e
AAFTD ET G9T T g AT OFA F
F are W AT SUTEr e A | AT H g
F1 A5l 0 v=a fear w gwfan @ e
drar 71 fas v faar w8 5 ¥rE a7
aq 7t faran s wnfeq | fedlt 7 fedy
a3 A F1E A AL WAL AT A7y Fow
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(mezz fag wierd)

afm o ag 7 & fr afeeiz wfisas
BT AF TN N A1 AE § 1 www wew W
AAAT 30 FTE nFT FAT 04 § S afh
ST FFAT & | 9 g A A g oo
% T fau. areasr dFa 97 frE a-
fau frag adi #61 a1 a% a2 wim
atza &1 T A7 & F5v @ O7T @7 A%
77 w=d & fF o oam #1 9w § oo
g # foar s o

I @ WEET & A AqT uE i
AT FT AT FT AW &\ Mg A R
Fw sEl 97 faew faAi awt g9 & s
§% UEa ey 7y stwrer fraraor & o
St #Tw fa T g 7 arenfaw T Famw
T @ Fo wEl 9T At 9dfr @ mm
ATAN 5% F1AT | AT F F9 oy fifaw
fasr &1 =@ faw 1968-69 ¥ o uw
"7 oA #FTE frarw F fa aamn
AT AT 9% @T & A Far oer g fw
AdY T T AEITE T FIE AT AGT AACE
wf ¥ F W 5w 99 S g
™ 7 e A weeEl 3 e
qg WIEZT A T IR AT & fa|ra-
g g a1 w A ag @ fr o a3t ae
Ffrr avee fefews & I A
fas g #1407 waTwT Tt sra 07
9 Fw o S 1 g9 e S Wiy
AT S &, S8 i a7 frarer,
Fuwr wra a fgand & fam, g qaEr
AT 1 AFTAUET TAT AR @7 &,
fows b & % fam siavfeon &
AT GATAT TET AP &Y 9T I
farer Fr2ar ot 9vq wreRT AT A OqA
AT § IAAT ATE LRI KT eqr AT
aifed @ & a@l 9T FOAT GO 21
HH |
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wa dz 2 f5 #qe asy #§ gt ad
qrAr # faselt A sevEd € ¥ A W
fgr e # @ wegafy wmEw F ara
fasreft o oF w7 few o #@
e g fe wm & ww ol awew ¥
T wAr gor weArsr are| faa s )
azt 7 wfafafs aowz a7 ow A aE
wfafafa aeare afz @ s A daE
Ay & Y ag A faw arfom av denfom
wTAT W wEr, w9 o W weafy ame §
o Avg w1 W TE g e )

FTHETT WY ACE w9 F ady @1
qv FaT qrr & gAw & & fao ow
el fager g€ oY, 9wa gEE 2 fau §
goTa AT & famrodva & | F g s
svear § fF 9w gerEl &1 A feran
2w 7@ #-ww § wa faw g AR
I gATAT F1 FAifeaa w79 foo foes
wérAt # qar foar o Ay fawe afaor §
®HT WIT AT AEHT FTHRISE Gl
= g Aan] F & fav #a ¥ s
Fo a7 faare @ 7 wawa A gfer & w7
avr fr T g ard w6 & 1 aw A i
# gamfas afam av #1€ wET ad
agar | efy awa ST EE A
#r 9t woafent § =i @ oA A oar
o FY AT WA A, A T F -
afe sres &1 9 UF W aq T g
g qfeasm 1 gEmwan § S
gfaafiaarsi a7 g 37 dJraegwan §
e wafy arem & ag T § FET TN
AT HY AL AT AT EA gL AT AV W
AT AN T AT HE FEw G gE
arfaw | fage = foed f&aT O gwamdy
At gafan anfa & il & fov o fafan
SFTT AT A0 AT G, 5 HATH A1T 7T
grafaa st & agh ox graw fafeey
FrGIE §, 06 a7 Awwrd fael & fr
agl 9T gram fafeey sroidaT o aww &
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F9 FTHIT g1 A F a1z o I gfoawi
®1 97 Agl fawar, saE a0 A A g
&1 & a1 FIEE & @01 g 9% 399
AI9H AFT IART &H qTT F1 ATATHA 2d
¢ & geare fom g wam aar FTTET
a8l & s@ard W w9 arg 1 fawad ol
g | fawdt 17-7-71 F1 F9g {1 ST
aEaTdl 4 grew fafeen soam & gra
qATT A0 WEAI F GIRT BT F | Z-ET
ZAT 9T F A WX g &, Afwe Wi
wa Ag 0T g 0w ewr A€ g,
fagfral & frare @& & 3wt 7@ &
e 4fF gawt G wgf faar wy 7 99w
HOHT TE AT g%d | g9%  qre d 99
agt @ aifeqasiedy A & & agaeE
FTEX UF ZTeeq &1 URIALS & e |
fa=me #4710 duETT U G q1STF avAd Aqr
s wfafafa w7 & o7 afvafaaasi
F1 g faar | qg a5 g e ot @
e § 3w ag fear war g aer
aF f& <t greew aw § gfeami & fag
agT R AEH AGN § AT agHTaare Fi1
ag el dr g fs 3 greew 4
AT T TAAH I | WA qg HIEAT
quvad g ff dgdiEerT S 36 AT 10
FH E I9h W9 9% gem g ¥
s At s ot ALz 3| iy
a1 g Fgar ¢ v veafa aww w1 -
dq €1z w1 Agl g, o wfafuwad, qa-
LA A I g SR AT @ i
TAT T A 5 ATl F T A
ug faaifae aoere & fao &1 o At
&t 1A WA A1 4g UF dwer fadra
&1 AT A9 Wl 2, THRI FEl A Fal avg
Fear Afew 1 72 A @@y § 5 A 24
T TF 1 TARLT AAFAT AGl & 6,
AfFT FEEET aF SgTT FT FIE FILOT AR,
T AT & AAET F AT TR e e
FA FT HIE FIO07 ALV | WA A A
fir gare sl & e & fae arEad &
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are 7 a7 faar @ 1 fe s § &
fomr a1 & 59 aF fam ag & am
wa weeafy T w1 owm & § g
A A A nar g wE e aw faa
S | arfeerdEE & AT w1 5T aE
wgr | agt o faey oy e 97 s @
AT TTT §TA 71 AT & | TAlAR FELATH
FTFH AGTF AATET FT AT FHE TAATA F
arg  fawge siew A Fifow ww wfa
AT F LA & A A AN qi|w F
AT 94 TH AW § AW A9 §5 Al aw
HFT AAT THA G HGA AIA qHT G
ZNT & W17 IAW AT AUA HAT G
g| Ao | A qATE W A A
gaar @t fife 197391 1974 F Famaf
FT g w7 quw (5T 1972 F @
FUTH | 7F A1 AT AATAF AG AR
FYE o9 & | 7T A AL TS F JAEN KT
GE 1972 % (A1 a8 79T F @l
F e AT af w1 @A b awra
# Farfy T 9w F FW A ATEHEC T
qHGH ART H TFAT |

oft AR AOWE ArET ¢ FIOH A
w1 i &1 1 & wify dqge s S
w g At & weew % amee Y
g

(Interraption)

ot gemwrafa : sTuEl STEEEE
FITH T

it dareaT g (I 9AE) g
FH FT A0 gl far @ | IR T
TR L. .

MR DEPUTY CHAIRMAN : So, he
has only drawn atteniion,

SHRI PITAMBER DAS : He has only
druwn attention that the Mysore people
have walked out.

SHRI JOACHIM ALVA (Nominated) :
Sir, | hope everything that happens now will
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[Shri Joachim Alva.]

end well indeed. We are now approaching the
elections and I hope all the states will be kept
clean by the administration. A lot of efforts
are being made by the last party which was in
power to come back to form. Hut they have
been routed beyond redemption. Their
miserable record has been thrown out into the
dust and they are no more representating the
people presently. Of them ihe ex-Ministers
loo will be trying to come back, and that is
something which we must beware, [ mean Mr.
Nijalingappa, Mr. Veerendra Patil and Mr.
llegdc. All the three of them begged of and
brought Mr. Birla in and strengthened the
hands of Mr. Shanti Prasad Jain, and have
brought Mr. Thapar in my constituency of
Karwar where the people could live on just
two rupees a day. Now you bring these mono-
polists who are already all over the world. 1
think they have their business even in
Ethiopia, and all over the world they have
been given free land and what not, In Mysore,
where the industrialists and enterprisers like
the late Sir Visveswarayya and the native sons
of the soil did such a huge industrial complex,
even there these new monopolists from outside
are trying to entrench themselves. This has
happened on account of what? This is on
account of the nefarious activities, poisonous
activities of the old Government in Mysore.
The Indian National Congress would not have
been in this mess but for the activities of Mr.
Nijalingappa. Now you bring in Mr. Birla and
Mr. Birla is coming to enter Shimoga district.
I represented Shimoga district, North Canara
district and Belgaum district, now the largest
districts in India. No man, nor woman, has
gone to the electorate there visiting them at 2
o'clock and 3 o'clock at night as my wife and I
have done. Because of such exertion she got a
heart attack and she might have lived longer
had it not been for this, and I would have been
a stronger man but for her demise. Now all
the pulp of the land in my constituency is
being taken over by these rich men. Why
should this man come into my constituency?
Is it because Mr. Nijalingappa got money
from these people? Mr. Hegde goes to
Switzerland for the treatment of his heart
trouble. But 1 have got to live and die in the
Willingdon Hospital when I go thoic for my
treatment. I cannot afford to go
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abroad for my treatment and so I am satisfied
with the treatment in the Willingdon Hospital.
Mr. Nijalingappa, Mr. Hegde and Mr.
Veerendra Patil, I have seen them as
ordinary men.

[THE VICE-CM AIRMAN (SHRI AKBAR ALI
KHAN) IN THE CHAIR]

When I went to my constituency of Kar-
war, ex-Minister Shri Ram Krishna Hegde
was an ordinary student, but he has now built
a house worth live or ten lakhs of rupees in
two decades at Bangalore. And he has gone
to Switzerland. Who gives' the money?—We
have got a right to ask. On the last occassion I
quoted from  Sir Anthony  Eden's
Autobiography. He stated that he was a
Parliamentary Private Secretary. Eden was
interested in peace. Sir, he was a great man
and what did he say? I wanted to go to
Geneva on business and the Parliamentary
rules stated 1 could not get the transport
charges and I did not go. But later on he was
allowed to go there—much later!

Here, for going from Delhi to Mathura or a
little beyond, a man like ex-Premier Eden
could not money according to the Parlia-
mentary rules. But here are Ministers—the
rotten system put by the last Mysore
Ministry—who wrenched money many times.
And even when I say it, I dare to be taken to
the law courts, and set convicted only by
corrupt judicial officers. I have been a lawyer
and I know my law of defamation. 1 mean
that 1 say. There are Ministers who have
stayed in the Mysore House: they should not
stay somewhere else. Who can answer their
questions?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I suggest to you not to make
any. . .

SHRI JOACHIM ALVA : Please do not
interrupt me, Sir.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I am not interrupting you; I
am directing you not to make such remarks.

SHRI JOACHIM ALVA : I know my law,
Sir, 1 am very sorry to usevery strong



177 Resolution Re.

words because the Ministers should have a
kind of conduct which is above reproof; even
their wives should have it. Now there is a
certain leading industrialist in India who is
under prosecution and he puts up his wife to
donate prizes worth lakhs for literature and
becomes a VIP Is that correct? If I am under
prosecution, I shall go to jail even though I
own newspapers but my wife cannot go and
distribute prizes for the public and fool the
public. This does not happen in British and
American democracies.

Whatever it is, we must put down these
things. If the husband is under a criminal
prosecution, may be I may even be convic-
ted, but the wife cannot find ample money
out of black maikets to distribute prizes. And
these are the men who have gone to boss the
Mysore State.

About the Bigalkot Cement Company, as 1
told you last time my friend, Dr. Tendulkar
the organiser went to jail for five years as a
political prisoner. Dr. Tendulkar also who
started the Bagalkot Cement with Sirdar
Patel's and B. G. Kher's assistance was
forced to hand it over to Shanti Prasad Jain
under ex-Mysore Congress Ministers.

ot sewEt waE aww (fage) o
fafreez @ awe o1 @ § 19 ¥ a9 7

SHRI JOACHIM ALVA : We cannot allow
these public enterprises to go into the hands of
the private sector. The Thappars have come
with projects for Rs. 16 crores in Karwar. I
have paid black market money for Forum for
their paper—Now,their factory—chemicals or
whatever it is— 4 P.M. why should it not have
been in the.public sector in Karwar ? And six
thousand acres of land will be given by this
administration, taking it away from the poor
people, to the Thappars to build—six thousand
acres of fertile land. Now, I do not want this
administration or the future administration to
be taken over by all these people. These are
foreigners to the State of Mysore. They are
welcome as citizens but not to influence, may
bribe the MLAs, our Ministers, our Chief
Ministers and you can buy up the MLAs.
What is this? This is what we want to be
stopped altogether.

[22 NOV. 1971]

Presidents Proclamation 178

The officers; they are also sent away.
There was a DSP in Mr. Virendra Patil's
constituency at Gulbarga. He has been sent
to Karwar. He is my DSP in Karwar but I am
asking why he has come to Karwar. I asked
the Governor: why did he send him? He
prosecuted three M. Ps, Mr. Chandra
Shekhar, Mr. Krishna Kant and Mr. Afzulkar
in Gulbarga. He said he would not allow
them to speak through the loudspeaker.
Arrested them because they were speaking on
the loudspeaker. We wrote to the Governor.
He withdrew those prosecutions. He
withdrew the prosecutions but still one
prosecution against Mr. Afzulkar is there for
troubling Mr. Virendra Patil. We want these
immoral and unreal prosecutions to be
withdrawn. I once told Mr. Patil not to
behave like a tyrant, not to put opponents in
Jail. 1 urged him that he should not jail
socialists or others who opposed his
interests. One could better adopt some other
method, but not land opponents in Jail. Thus
on the first occasion he took 3 MPs through
the DSP to task. I do not know why the DSP
has been sent to Karwar. If 1 am prosecuted,
I could go to jail but I can take my books
and read them in jail. But what about
levelling false charges? They are the
dishonest people. These are the stinking and
corrupt Ministers. Therefore, we want clean
officers to be preserved. Of course those who
are not competent should be taken out, but
not like this way as I have described. You
just send the officers from one place to the
other to help the ex-Ministers and the ex
Chief-Minister. What is all this tamasha.

We want elections to be conducted in a
fine way and not based on communal
grouping. Sir, as I have mentioned to you,
we want our Mysore State to a perfect State.
We do not want it to be administered on
communal basis. Mysore is a State of
Hindus, Christians, Muslims, Jains and other
people. Everybody is welcome there. Because
of its climate, everybody wants to stay there.
They are welcome but not like Birlas, like
Shanti Prasad Jain or Thappars. The DCM
folks have also followed suit. The private
sector has been a curse on this land. I want
you not to extend help to the private sector.
The public sector should not be handed over
to the hands of the private sector.
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it WA SWIT QR ;AT AWIG-
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SHRI JOACHIM ALVA : I will not talk to
you. I know you want this monopoly sector
to grow and the suckers of blood to be on the
increase when we have got millions of
people not even having one meal per day.
They are the people who h tve invaded
Mysore.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Alva, please concludj.

(Tone bell rings)

SHRI JOACHIM ALVA : Phase do net
ring the bell. I want to speak as long as 1
want. My friend spoke and the olhjr Chair-
man never interfered. 1 am specking on
points. I am speaking about Mysore.

Mysore was the cleanest State which is
now in the hands of people 'ike Birlas,
Shanti Prasad Jain, Thappars and others.
While we lived on two rupees a day in
Karwar, now the prices will go high. It is
because the public sector has been given into
the hands of private sector. The public sector
has been given into the private hands by
these three Ministers as 'bakhshish.' We have
to put things right.

SHR1A.G.KULKARNI1 (Maharashtra) :
What about the cement that was sold? You
know that.

SHRI JOACHIM ALVA : That is what I
said.

About shipping nobody seems to be
interested. The Shipping Minister, Mr. Raj
Bahadur, is not interested because he will
take a plane and ge. But what about the man
who is drawing a salary of Rs. 200/-or so?
There are so many of out people employed as
peons, attendants and so on in Bombay. How
are the wives and children of these people
getting Rs. 300/- Rs. 400/-or Rs. 500/- to
reach Bombay from Malpe, from Mangalore,
from Karwar from Bhatkal from Cochin?
They have to pay Rs. 60/- to Rs. 70/- for the
bus which they cannot afford. I asked Mr.
Raj Bahadur to do
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something for a shipping service for these
people. There was a shipping line for the last
100 years from Cochin to Bombay, from
Mmgaloie to Bambay but now they say they
have no money and that they are running into
loss. How does the Shipping corporation of
India build a big building like that of Air
India? Air India can afford to do it but the
Shipping Corporation has spent money like
the Air India and built a big building. With
that noney they could have found ships for
the poor people who are not having transport
facilities. There is no ship for th.-m—of
course from Goa theie is one—from Cochin,
from Mai, e from Bhatkal, from Karwar.
How these people to go to Bombay? The
Minister of Stat; for Shipping is here and I
would like him to take more interest. He is
very sympathetic I know though he.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : We are discussing the pro-
clamation, not shipping.

SHRI JOACHIM ALVA : 1 am talking
about shipping because 1 want the present
Government there to take interest. I am not
speaking of the point. I want the present
Government to look after the interests of
these people. I want the present Government
of Mysore under the Governor should make
the Government iT India see that a shipping
service is provided so that we may have the
facility available to these people. Thar.k you
very much.

SHRI N. SRI RAMA REDDY (Mysore) :
Mr. Vice-Chairman, there seems to be no
escape from the President's rule. Probably the
Election Commission is thinking of
conducting elections in Mysore State along
with the rest of the others that are going in
for elections in February. That is my hope
and I am sure they will do so. Even though
they have asked for extension of the
President's rule for six months even within
six months elections could be conducted and
popular Government could be restored in
Mysore.

In the meanwhile there are some important
things to which attention should be paid by
the Administration. We are all aware that the
Cauvery waters dispute went to the
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Supreme Court and there the interested parties
asked for a stay order with regard to the
irrigation projects that are indcilaken in the
Cauvery basin. The Supremo Court in its
wisdom was good enough not tojgive any stay
order with the result that the Cauvery basin
irrigation projects are to be executed. It is
often repeated in this House that the
Government of India has been showing a
partial attitude towards Mysore. Sir, tile
Cauvery water is the birthright of the
Mysoreans. It takes its origin in Mysore it
flows in Mysore and it has to benefit Mysore
primarily. That is a well known fact but in
spite of it for the last 10 years the Mysore
Government lias been repeatedly requesting
the Government of India to give clearance to
their projects in the Cauvery basin. For one
reason or other under various pretexts the
Government of India has been asking only
explanation after explanation, details after
details, technical details after technical details.
In spite of the lapse of ten years the
Government of India has not seen the wisdom
of issuing clearance to the projects. Now, Sir,
the Supreme Court in its wisdom has said that
no stay order could be given to the Cauvery
basin projects which are about eight or nine.
When they have said that no stay order could
be issued, why should not the Government of
India see that at least now clearance is given to
these projects? The way is now very clear,
unless it be your intention to see that the
Mysore Goven.ment is put to greater losses
and greater hardships. I do not know for what
reason. Now, the hon. Deputy Home Minister,
who has moved the motion, is from Mysore.
He has been good enough to discuss these
problems with Members of Parliament from
Mysore and with the concerned authorities.
He is well aware of these things. I would like
to see that he takes proper measures to ensure
that the irrigation projects in the Cauvery
basin are given clearance. Now, Sir, the
Government of Mysore have to take recourse
to overdrafts and big overdrafts at that. It is
not on account of any mismanagement of
finances. What was rightly due to Mysore, the
finances rightly due to Mysore for the projects
in the Cauvery basin have not been given.
These projects are an absolute necessity for
Mysore. Mysore has the lowest percentage of
irrigated land in South India. If that is so, the
need of Mysore for harnessing the waters of
the Cauvery for the purpose of helping the
farmers in the
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Cauvery basin and also, to see that agricul-
tural production improves is great. It is an
absolute necessity. The Government of India
is impressed with the necessity of these projects.
In spite of it, even today, under President's
rule, no action has been taken. Will the hon.
Deputy Minister take up this question? It is
as much his problem as it is ours, He should
prevail upon the Government of India to see
that clearance is given immediately, so that
the financial burden which the Mysore
Government has been called upon to bear is
not there. It is not on account of their fault.
They are bearing the brunt because the
Government of India is negligent. Therefore,
I would urge upon the Government to take
immediate steps. Whatever be the wrongs
you have done all these ten years, you can
repair them at least now, under your own
Government. This is a matter of the greatest
importance. Unless this is done I am sure the
Government of Mysore and the people of
Mysore will have every reason to
misunderstand the intentions of the
Government of India. Better late than never.
At least at this stage the Government of India
should come forward, give clearance to all
these projects and give the financial
assistance that is due to Mysore.

Now, even our plans are sought to be
nullified for want of financial accommodation
from the Government of India. This was
discussed with the Members of Parliament
belonging to all parties. When this was
discussed about two or three months back,
Mr. Mohsin, the present Deputy Minister of
Home Affairs, was also present. We fall short
of Rs.50crores for executing our Fourth Five
Year Plan. We have been also hit hard on
account of the Finance Commission. We are
not getting all the benefits that Mysore ought
to have got. On account of this Mysore has
got to be given special assistance for
executing the various plans and programmes
that have been drawn up by the Mysore
Government in the Fourth Five Year Plan.
Otherwise, the plans and programmes made
for the Fourth Five Year Plan have got to be
curtailed. Especially, Mysore is one of the
States which have hitherto had a deficit even
in foodgrains. Not on account of anybody
else but on account of good monsoon we
have been able to turn the corner, and we are
producting enough for
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(Shri N. Sri Rama Reddy] our purpose. But
we have to take care of bad days. I am sure
every three or four or five years failure of
rains occurs. If failure of rains occurs and if
the extra water available has got to go for the
benefit of somebody else, Mysore will have to
suffer. Our plans should not suffer. Therefore,
I request the hon. Minister to see that the
Government of Mysore is given all the
financial assistance and that all their plans
and programmes are given clearance. Within
the short time that is available to me, I cannot
detail them. But all the same, I am sure the
hon. Minister is aware of that because we have
had the opportunity of discussion for two days
of the Fourth Five Year Plan of the Mysore
State. I am sure now that the shortage of Rs.
50 crores that is being felt by Mysore will be
made good by the Government of India.

I will talk about one more thing, about the
backward districts. There is a programme for
creating labour potential and for the
development of agriculture, industry, et:. in
the backward areas. Tumkur District in
Mysore has been identified as one of the
backward districts. That is not enough
because alor.g with Tumkur, there is also
Kolar which is a chronically drought-affected
area. Therefore, it is necessary that these two
districts, along with B japur if it is necessary,
must be recognised and identified as
backward districts, and all the assistance to
the programmes and plans that are necessary
for the development of these backward areas
should be given. At least, irrigation should
come first. Under the President's rule, you
first recognise them as backward districts and
give them all that assistance that is being
given to the backward districts in other parts
of the country. This would help the Mysore
State very much.
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SHRI U. K. LAKSHMANA GOWDA
(Mysore) : Mr. Vice-Chairman, Sir, we are
now debating the Resolution for extending
the President's Rule in the State of Mysore.
After the dissolution of the Ministry in
Mysore first we approved the promulgation
of the President's Rule in the State of Mysore
and we are in it now. Since six months have
elapsed time has came for consideration
whether this should be revoked or whether it
should be extended. The hon'ble Home
Minister has come up with a Resolution for
extension of the Governor's Rule.

Sir, my friend, Mr. Alva, was arguing
carlier about the misdeeds of the previous
Ministry, and my friend, Mr. Alva, on this
side had come up with certain things which
the Ministry in the past has done for the
benefit of the State of Mysore. My charge is
that this plight of this State is due to the
mutual bickerings of the two Congress
Parties which used to be one earlier. It is
because of these bickerings that Mysore has
had to go under the President's Rule. But for
that, the Congress Party has a substantial
majority in Mysore and, as is well-known,
the position in My-
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[Shri U. K. Lakshmana Gowda.] sore was
sound and there was no challenge to these
people.

So, if there is anybody responsible for
bringing Mysore under President's rule for
the first time in the history of the State since
independence, I will lay the blame on the
Congress Party. Now after the split, if one
section is blaming the other, it does not help
any one.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You mean one Alva cancels
out the other Alva?

SHRI U. K.LAKSHMANA GOWDA: I
do not know. Both are Alvas, both come
from Mangalore. But unfortunately one is on
this side and the other is on the other side.

DR. K. NAGAPPA ALVA (Mysore) : No
comparison.

SHRI U. K. LAKSHMANA GOWDA: I
do not know. So far as I am concerned, this
fight between the two Alvas has landed
Mysore State under President's rule.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
gt
T 1AV ST ATAEA AT QITEgA HaAr
au N ey Ha
OM MEHTA) : Sir, the Members who are
taking part in this debate belong to Mysore

and the Minister who is to reply is also from
Mysore.

SHRI SUNDAR SINGH BHANDARI :
But it is not Mysore Legislative Assembly,
you will accept.

SHRI U. K. LAKSHMANA GOWDA :
Then, after Mr. Joachim Alva's party won all
the 27 seats in the Lok Sabha election, there
was a certain amount of demoralisation and
there were defections from the Congress (O)
and even from the other political parties. The
PSP merged itself completely with the other
party. So, the then Chief Minister, Mr.
Virendra Patil, I think, did the right thing
in handing over his
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resignation. So, President's rule was pro-
mulgated. Then, with the ruling party at the
Centre having achieved such a success there,
they could have held an election very
quickly. I am told even the Governor in one
or two statements made it clear that he was
in a position to hold the election within one
or two months. But they did not do it. So,
things dragged on and we are now in the
month of November. And we cannot do
anything other than supporting this
resolution for extension of President's rule.
Otherwise, there will not be any government
functioning in Mysore. So, on this basis I do
support the resolution and I hope that the
Home Minister will see to it that the
elections come off as early as possible.

My friend, Mr. Bhandari's point is very
well taken, that there was no need to wait till
February and there was no need to have it
along with the elections in other States. After
all, President's rule was proclaimed in the
month of May—I think the resignation took
place in March, and there was enough time;
they could have easily held the election and
that, too, immediately after they had won a
very big victory. So, there is no point in
saying that they could not do it and that the
electoral rolls were not ready and so on. I
think they did not feel themselves that the
time had come for holding the election
Anyway, Sir, I would suggest that they
should not postpone it further but hold it in
the month of February.

Then so far as the administration in
Mysore, is concerned, immediately after
Governor's rule came, the Governor had to
rely on somebody for carrying on the
government there. So the question of con-
stitution of committees and other things
came up and not being able probably to
contact either that Congress or this Congress,
he relied on his own civil servants and
constituted the committees and carried on the
government. That enraged both the sections.
The ruling Congress section started blaming
the Governor saying that he was partial to the
erstwhile Ministry and they in turn, after
some time, tried to outdo the other section.
What could the Governor do? He could only
rely on his own civil servants and carry on
his busi-
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ness to the best of his ability, of course,
where there is Governor's rule or bureauc-
ratic rule and not an elected government's
rule, there will be certain lapses. That need
not make us come out with such criticism as
was made against the Governor, at least as [
heard in the other House. To the best of his
ability and to the extent it is competent for
him as an erstwhile civil servant, the
Governor is carrying on the

administration.

So, both the sections are blaming the
Governor for not having accommodated their
own men and their own policies. At least I
could say one thing that he has tried to some
extent to streamline the administration and I
think that with all the disadvantages he has,
he has done well in that. So far as certain
other measures like the increase in tariff for
electricity and increase in the rates for public
transport are concerned, I do not agree that
he should have come out with them at this
stage. He could have waited. There was no
such hurry for these.

I am told that one of the problems facing
Mysore was the implementation of the
Mysore Land Reforms Act. As it was
worded, there were quite a number of di-
fficulties for effectively implementing the
Act. One of the main problems was the
transfer of land to the tenants. As the Act
stands, it has to go through the land board
and then the compensation question has to be
dealt with and I am sure it will be years
before it could be implemented. To get over
that difficulty certain changes were needed
for the Act and I am told that the Governor
has proposed certain *amendments which, I
understand, are before the Centre. I do not
know whether they cover only the
implementation aspect or even policy matters
such as ceilings and exemptions. "Whatever
it is, I wish the Consultative Committee for
Mysore had been convened early and this
matter put before them. I just heard the other
day in the other House that the Consultative
Committee is being called on the 7th Decem-
ber. This is very important because in
Mysore the main problem is implementation
of this Act

Secondly, when the previous government
was in power a taxation inquiry committee
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was set up under Shri Bhoothalingam. I am
told his recommendations have been already
sent to the Governor of Mysore. I do not
know anything atout those recommendations
or what happened to them. It is really
overdue that the matter of taxation,
particularly agricultural income-tax should
be dealt with in detail. This report was not
available when the elected government was
functioning. Now 1 would urge the Home
Minister to see that subjects such as revision
of taxation and the question of providing
certain incentives for agro-based industries
like plantation—which I am told was one of
the subjects referred to that Committee—will
also be brought before the next Consultative
Committee so that an early decision could be
taken before the end of the financial year and
even before the elections. These are two
important things which have to be done
immediately. I hope the Home Minister will
see to it that these matters are brought and
discussed before the Consultative
Committee.

There are certain complaints about the
Governor going ahead with the controversy
over the Cauveri waters. Here I would like to
say one thing. Whatever may be the main
dispute over the Cauvery waters before the
Court, works on non-scheduled rivers should
not be stopped. The Governor, I think, was
right in carrying through the accepted
policies of the previous government with
regard to the construction of reservoirs on
non-scheduled rivers. I would join with my
friend Shri Sri Rama Reddy that any work
held up at the Central Government level
because of this dispute should be cleared
immediately so that they could go ahead with
at least programmes on non-scheduled rivers
leaving the major dispute to the Supreme
Court and the elected government that will
be installed after the next election in the
Mysore State. I would also suggest that the
elected Government should have bilateral
discussions with the State of Madras and
also the Central Government.

Sir, my friend, Mr. Kalyan Roy, the new
partner in the Ministry in Kerala, is rather
cut up that I had left out the word 'Kerala'.
Probably, he would not have referred to that
previously. But now he is very much
interested, because he isa part of that
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[Shri U. K. Lakshmana Gowda.]
government there. [ certainly agree that
Kerala has got certain claims and in my
earlier speech also in regard to Mysore 1 had
said that in Mysore we do not have much
quarrel over the Kerala claims, because we
are always prepared to make allowance for
the waters which are required by Kerala. This
is to allay the fears of Kerala, Sir. (Time Bell
ring »).

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now you must finish.

SHRI U. K. LAKSHMANA GOWDA: Sir,
whenever I make a reference to the
Governor, Shri Dharma Vira, my friend, Mr.
Kalyan Roy and my friends from West
Bengal get agitated. Those times are over.
Any Governor you give to Bengal and Mr.
Kalyan Roy will object. Did they give
support to Mr. Dhavan? Did they give
support to Mr. Dias? So, Sir, that need not
worry us and let us not worry about what Mr.
Dharma Vira has done or has not done. I am
not holding any brief for Mr. Dharma Vira.
But, Sir, I said that whatever he has been able
to do within his competence and authority, he
has tried to do that and so, there is no point in
criticising him for all the lapses which have
happened

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Thank you very much.

SHRI U. K. LAKSHMANA GOWDA:
Sir, why do you want to stop me like this?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Because you cannot drag on
like this.

SHRI U. K. LAKSHMANA GOWDA :
All right. Sir. Then, Sir, so far as the other
things about Mysore are concerned, we find
that there has been lack of implementation
with regard to the rural employment scheme
and then, the famine relief work also and 1
would urge that the Minister makes more
efforts and directs the Governor to go ahead
with these schemes without any stoppage or
slowing down waiting for the elections. The
rest of the things could be done when the new
government comes into being . . . {Inter-
ruptions). Sir, my friend Mr. Kalyan Roy
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of C. P. I, referred to the q eslion of
nationalisation of plantations in Mysore, Sir,
I must answer him, because every time he
will bring in the subject of nationalisation of
plantation. Sir, I would like to say something
on this, because I happen to be a planter. Sir,
if it is the national policy, the policy decision
of the Government to nationalise them, then,
it is better that they come out with a
statement soon. There is no use in keeping
every body in suspense, because, Sir, his
Government headed by C. P. I, the
Government supported by Congress, in
Kerala has come out with an Ordinance on
nationalisation of Foreign-owned plantations
which, they complain, has not been given the
clearance by the Centre. It is their quarrel
over that. But, by keeping everybody in
suspense if they think that they can improve
the output in the plantations, it would not
help anybody. Let them come out with a
statement, because in the whole country they
are nationalising so many other things, so
many industries, and plantations cannot
certainly be an exception. So, Sir, I do not
know to what extent he is interested in that,
because he is from Kerala and his
government has brought forward an
Ordinance ifhich. they complain, has not got
the support of the Central Government. That
is a different matter. But, one thing, Sir:
Nationalisation of plantations cannot be
considered for one State, because one State
can consider nationalisation and another State
can think of denationalisation. There are so
many States in India like Mysore which have
tea, coffee, rubber and cardamom plantations
and all these matters have got to be gone into
more carefully and if benefits arise out of
nationalisation for the country as a whole,
then, Sir, they have their election manifesto,
they have their mandate and they have their
majority and they can come to a considered
decision on this, and when such a Bill is
brought forward before the House, 1 will
have my chance to say my own views and
give details about the position to this
honourable House.

With these words, Sir, 1 support this
Resolution for extension of the President's
Rule. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Yes, Mr. Mohsin.
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SHRI F. H. MOHSIN: Mr. Vice-Chair-
man, Sir, 1 am really grateful to the hon.
Members who have spoken on this Resolu-
tion and who have been very kind enough to
give very useful suggestions also. The first
speaker was Mr. Alva, who cherished the
idea of improved administration and also said
that there should be less political pressure on
the Governor who has to improve the tone of
the administration in Mysore. The Governor
is also very keen to see that the
administration is improved in all respects.

This Government also does not want any
kind of political pressure by anybody. And 1
do not think the Governor who is now there
in Mysore is such a weak man as to yield to
any such pressure

SHRI SUNDAR SINGH BHANDARI:
Who others are weak?

SHRI F. H. MOHSIN: Presently, we are
concerned with Mysore. I do not think that
any political pressure has been applied to the
Governor of Mysore by any political parties,
and no complaints have come to the
Government of India's notice so far.

Another important point, many Members
have made, was about the elections. Hon.
Member Mr. Bhandari spoke at length about
the holding of the elections early. True, Sir.
We, on our part, do not want thp President's
rule to be continued for a long time nor are
we in favour of the Presidents's rule. It was
not of our choice at all. The Ministry fell
because it lost its majority in the Assembly
and no other parly had majority to form a
government at that time and the President's
rule had to be installed in Mysore. This
House and the Lok Sabha approved of the
Proclamation, and the Resolution was also
adopted at that time. And that period is
expiring on 24th November.

Mr. Sundar Singh Bhandari enquired why
the preparations for elections were not made
earlier so that we could finish with the
elections before the expiry of this term. He
may be knowing, Sir, that since the
President's rule was proclaimed in Mysore
we did not want to carry on that rule for all
the six months. We quite
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agreed to hold the elections even earliar than
six months. But the difficulty was about the
revision of electoral rolls. The Chief Election
Commissioner informed us that there is an
intensive checking of electoral rolls, a
revision of the electoral rolls going on, in
almost all the States; and that was completed
only at the end of October. 1971. So there
was hardly any time to hold the elections
even if we wanted .

SHRI SUNDAR SINGH BHANDARI:
How many months does it naturally take for
revision of electoral rolls?

SHRI F. H. M )HSIN: But this revision
was intensive

SHRI SUNDAR SINGH BHANDARI:
We would like to know how much time this
intensive revision of electoral rolls would
normally take

SHRI F. H. MOHSIN: It has not taken
more than what it usually requires

SHRI SUNDAR SINGH BHANDARI:
My question is specific.

SHRI F. H. MOHSIN: I do not think the
Election Commission has taken more time
that was essential. Nor could we intervene in
such matters. It was under the absolute
control of the Chief Election Commissioner.
So the revision was only concluded at the
end of October, 1971. We are in the month
of November. Sir, it is not our thinking that
we want to delay the holding of the
elections. We are as eager to hold the
election as

SHRI SUNDAR SINGH BHANDARI:
Why not in December if the electoral rolls
are ready?

SHRI F. H. MOHSIN: I have only
conveyed the thinking of the Election
Commissioner that it should be held along
with other States.

As you are aware, the hon. Member, Mr.
Alva, has supported the Resolution, though
he comes from Mysore and he does not
belong to my party. Our party is not afraid of
holding the election
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SHRI SUNDAR SINGH BHANDARI; We
know it better; you need tiot explain.

SHRI F. H. MOHSIN: It is the desire of
our party also to hold the elections as early
as possible.'

SHRI SUNDAR SINGH BHANDARI:
Since when?

SHRI F. H. MOHSIN: Since the beginning.
Not that our party was reluctant to hold the
elections or hesitant to hold the elections. It is
for the kind information of , the hon. Member
that Mr. Alva, who comes from Mysore,
knows the facts very well and he has
supported the Resolution for extending the
President's rule by. another six rhonths. It is
not that we will take six months. The Election
Commission lias been thinking on' these lines
that these should be held along with other
elections.

I do not thing that it
longer.

will be delayed

i

Then the hon. Member also mentioned in
his speech—though it was not relevant-that
the elections to the Lok Sabha were held,
without any reason, much before the due
time. I do not know why he referred t,o the
Lok Sabha election when we are discussing
the extension of President's rule in Mysore.
Let us not go into that because he knows
what the reasons were for the Lok Sabha
elections. And his party also fought those
elections.

SHRI SUNDAR SINGH BHANDARI:
Yes, we fought the elections, and we will
also fight future elections. But we don't put
forward lame excuses like this to determine
election dates.

SHRI F. H. MOHSIN: Another point that
was made by Mr. Alva was with regard to the
five-day week that has been introduced by the
Governor there. Sir, it was only with a view to
relieving the pressure on transport services
during peak hours that the question of
staggering the office hours was considered by
Government. And they fixed the timings of
Government offices from 10 A. M. to 5.45 p.
M. Thusthe I

[RAJYA SABHA]

Presidents Proclamation 200

period of working daily now is much more
than what it normally was before the in-
troduction of these timings. So, the working
hours begin at 10 a. m. and go up to 5.45 p.
M. with a break of only half an hour for
lunch between 1.30 p. M. and 2 p. M. This is
only an experimental scheme that he has
launched and it will go on only up to the end
of December. Then a review will be made
whether this has worked well, or the work
suffered on this account. At that time the
whole thing will be reviewed. If it was found
that it was not a better scheme, then the
Government will reconsider it and come to
the original position again.

Then the next point was about the Con-
sultative Committee. It is true that the
Consultative Committee meetings could not
be held earlier. The House is aware that the
Prime Minister, as the Home Minister, has to
preside o\er this Consultative Committee.
And she was quite busy during the last inter-
session period and she had also taken on
herself a very important job. She had gone to
the foreign countries and so she could not
find time for the Consultative Committee.
But now a date has been fixed and the
Consultative Committee will be holding its
meeting on the 7th of December. So these
Members of the House who are members of
the Consultative Committee they could now
discuss the important matters in the
Consultative Committee that would be called
to meet on the 7th of December.

As far as the Land Reforms Bill is con-
cerned, it is true that the Bill was prepared by
the Mysore Government and was sent to the
Central Government here. That Bill mainly
sought to smoothen and quicken the
implementation of Land Reforms by
eliminating cumbersome and time-consum-
processes which contributed to the delay in
implementation, reduce the ceiling limit and
remove certain exemptions from ceiling
pursuant to the directions of the Centre as a
matter of National Policy. Now, when the
Bill was received here, it was processed in
the Ministry of Agriculture. It was sent back
for reconsideration of the provisions in the
light of the Central Land Reforms
Committee's recommendations. So, the Bill
was sent back for reconsideration, and
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when the Bill comes back, I think it will be
passed into law immediately.

As far as land distribution is concerned,
Mr. Sundar Singh Bhandari also narrated the
delay in land distribution. Even in that matter
Government have taken up the expeditious
distribution of large extents of Government
waste lands in seven districts of the State.

Special Assistant Commissioners with
adequate staff have been appointed for these
districts exclusively to land grant classes.
Instructions have also been issued to the
Deputy Commissioners to ensure that this
work is completed within a period of six
months.

SHRI SUNDAR SINGH BHANDARI:
How much has been distributed already?

SHRI F. H. MOHSIN: These details I do
not have at the present moment. But the staff
has been given and they have been asked to
complete the work within a period of six
months. If you want the details you can get
them, but now, I am sorry, I do not have.

SHRI SUNDAR SINGH BHANDARI:
Six months from which date?

SHRI F. H. MOHSIN: T do not know
exactly. But those particulars. If you want we
will certainly send them—the dates from
when the orders were passed and when they
accepted and all that.

Also, instructions have been issued that all
Revenue Officers and Village Officers
should be vigilant and take necessary steps to
cluck unauthorised alienation of land granted
by the Government to the Scheduled Castes
and the Scheduled Tribes who were
interested.

He has also mentioned that the House
Building Corporation, after sanctioning loans,
had taken them back. All these complaints
will be looked into and if there is any truth in
them, proper action will be taken.

There is nothing more left except the
Cauvery waters.
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SHRI U. K. JLAKSHMANA GOWDA:
What about the Bhootalingam Committee's
recommendations ?

SHRI F. H. MOHSIN: Before that 1 will
come to Cauvery waters. About Cauvery
waters, as the House is aware, the States of
Tamil Nadu and Kerala have gone to the
court and they have also asked for an in-
juction. Besides, there were some agricul-
turists also from Tamil Nadu and Kerala who
had also filed writ petitions in the Supereme
Court. They could not get the injunction but
the hearing is yet to take place. The cases are
pending and the matters are sub judice and at
this stage, especially when Mysore is under
President's rule the Governor cannot take
initiative with the Governments of Kerala and
Tamil Nadu. Of course, even prior to the
President's rule being installed in Mysore,
talks were in progress and the differences had
narrowed down but, meanwhile, President's
rule has come into force in Mysore and the
talks could not be held. Therefore, soon after
the elections are held when the democratic set-
up comes in Mysore, then all these three
States of Tamil Nadu, Kerala and Mysore can
sit down and try to patch up the differences or
narrow down the differences and come to a
settlement. And the Government of India is
ready to use its good offices for such a
conference to come to an agreement. We hope
such an agreement would be reached quickly.

SHRI N. SRI RAMA REDDY: The
Minister has to give financial clearance.

SHRI F. H. MOHSIN: As tar as non-
scheduled rivers are concerned, theie is no
question of withholding any schemes and
even the Irrigation Minister has made a
statement in the Lok Sabha.

SHRI N. SRI RAMA REDDY: Unless
clearance is given, financial assistance is not
given.

SHRI G. A. APPAN (Tamil Nadu): Why
are you pressing for it?

SHRI F. H. MOHSIN: This statement has
been made by the Irrigation Minister in the
Lok Sabha, that as regards the non-scheduled
rivers, he has nothing to object. Only as far
as the scheduled rivers are concerned, they
have to wait. This is the state-
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ment made by the Irrigation Minister and if
there is anything pending now you can take
it up later on.

There may be some other points which
hon. Members might have made. They were
all important and the Government will keep
them in mind and look into those points and
they will be brought to the notice of the
Governor. I appeal to the House to accept
this resolution. Thank you.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now I will put the motion.
The question is:

"That this House approves the con-
tinuance in force of the Proclamation issued
by the President on the 27th March, 1971,
under article 356 of the Constitution, in
relation to the State of Mysore, for a fur-
ther period of six months with effect from
the 25th November, 1971"

The motion was adopted.

THE AIR-CORPORATIONS
(AMENDMENT) BILL, 1971 AND THE
INTERNATIONAL AIRPORTS
AUTHORITY BILL, 1971

THE MINISTER OF TOURISM AND
CIVIL
AVIATION, qdEes YT [Ty

(DR. KARAN SINGH):
move:

Sir, I beg to

"That the Bill further to amend the
Air Corporations Act, 1953, be taken into
consideration."

Mr. Vice-Chairman, Sir, the hon. House
will recall that this very Bill was passed by
this House in July, 1970, but it lapsed on the
dissolution of the Lok Sabha. It is, therefore,
the same Bill which has come before this hon.
House. As the time at my disposal is limited,
I may remind the hon. House of the main
objects of this Bill. The main attempt in this
Bill is to amend the Air Corporation Act in
view of the experience that has been gained
over the last decade and also the report of the
Administrative Reforms Commission and
various other improvements and amendments
that have been found to be necessary. There
are three major things which the Bill seeks to
achieve. Firstly, the Membership of the
present Board is restrictedto 9. It is
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felt that a broader representation on the
Board would be desirable. The Administra-
tive Reforms Commission also suggested
about the functional Directors and so on. We
have, therefore, decided to increase the
number of Membership from 9 to 15. At
least it should be possible, for the Govern-
ment to appoint Members up to 15.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Will it be in the interest of
efficiency ?

DR. KARAN SINGH: Yes, we feel it is
useful.

Secondly, it provides for the setting up of
wholly-owned companies by the two Air
Corporations and this is important because,
for example, Air India at present is involved
in charters. Charters are becoming extremely
important in the present-day world and it is
essential that we have our charter company
and Air India is therefore setting up a charter
company which is also going to take over
some of the surplus capacity of the 707s
which will be rendertrl surplus as a result of
acquisition of-tfie 747. Also, Sir, as you
know, many International Airlines, as many
as 25 or 30;'are going in for the hotel business
because aviation and tourism have a common
relationship, a symbolic relationship, and,
therefore, it is important that Air India also
takes up the hotel business in hand. A
separate company will be necessary. So we
are providing in this Bill that where
necessary these two Air Corporations can set
up separate companies wholly owned by
them.

Tnirdly, Sir, again in keeping with the
recommendations of the Administrative
Reforms Commission, we are giving more
financial powers to the Corporation. For
example, previously they could not spend
more than Rs. 15 lakhs without reference to
the Centre. But that was many years back.
The value of the rupee has rapidly fallen and
with the increased scope of the operation of
the Air Corporations, it is no longer possible
to function within this limit. We are, there-
fore rationalising and improving this structure.

This is what the Bill seeks to achieve. The
Bill was already passed by this hon. House
and I will once again put this Bill before the
House for approval.

The question was proposed.



